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Affidavit 1o be Fuenished by the cansiigate alongwith Nemination Paper

Before the Reteining Officer

For clectvm B veeimeancenis
From. _EISH_KWMT_”_”“ .-.Constitwency( Nawme of fiae Conesfiti oy

1) 1 sm a candidate set up h\,h@%"@{
| | Independent candidare,
(2) Details of PAN and status nfﬂllng of Income tax return @

~(name of the Hous

ﬁmymﬁ oraibenf, She., Bimal Shankar. f:’awf?
%'al 4l . Lo years, residois ol fm MW{mwlmm Pull postal address), ¢ candideiy s e almive

'}r\\ tlection, do hereby solemnly affinm and state on oath as under:-

.{.ﬂ-—-{nmnt of the political party |/ ani conlestiig 2. a.

SI.No. | Names Permanent The financial year for | Total income —l

Account Wumber | which the last shown In Income |

{PAN) Income-Lax return has | Tax Retwm ( in |

k, : . _ beenfiled | Rupees)

i Seir- Rzypaadions 27 AZOPRIZSE b X ¥ |

2, Spnmea '}c x x :x_l

3 Dependent | % X W ¥
41, Dependent 2 % '-x ? ol
IS. Dependent 3 . ... b's . { ¥

{3) The following cuse(s) is/ are pending against me in which cognizance has been takea by the court:-

&L | Offence
MNa,

(a) | The detuils of cases where the court has taken
cognizance, Sections of the Act and description
af the offence for which cognizance taken

taking cognizance :

(b} | Name of the count, Case No. and Date of order

ey | Details of Appeal () / Application(s) for revision
(if any) filed against the above arder{g) '

- e | ER——

4, Cases in which | have been convicted bjf a court of law{other those refermd w in Form lﬁ} "
I{a) | The details of cases, . Sections of the

which convicled

!

Act and description of the offence fnr i

| (B} . Mame of the Courtis). Case Mo, and
| Dae(s) of onderis) .

T

SR

R ——




it Ponishme Limpasis .
| i

(A That 1 give hesem beiow Une detwils oF oo mssets (moy able and ioomovable e ) of myseh,

miw sponse and all dependents:

A. Detaily of movable assers

Mie:

|, Agsets in joint name indicating the extent of joint ownership will also have to be given

2 In case of depasivinvestment, the details including Serial Mumber, Amount, Date of Deposit., the Scheme.
Mame of Bank' Institution and Branch are 1o be given

1. Value of Bonds/Share/Debentures as per the current market value in Stock Exchange in respeet o

¥ st
companies and as per books in case of non- (isted companies should be given, .
4 . Dependent’, here means u person, substantially dependent on the income of the candidate,
5. Details including amount is to be given separately in respect of each investment)
'S | Description Self Spouse Dependent-1 | Dependent-2 | Dependent-3 |
| No, ferufe) ‘Sﬂu&ﬁ‘&l Bert '! M"“ |
il !("ashmlmrui Ei,ﬂmf” =& 000 » % | _l
{il} | Details of Deposits in Bank (3 et s
| accounts (FDRs, Term Deposity ¥ ‘gf‘_niad.ﬂ-\‘ Qsz{ [ |
and all other types of Deposits ,
including saving accounts), S b4 ¥ X X
Deposits with Financial 2| pnid ﬁ;“ﬁ
Institutions, Mon Banking Graned - ,
Financial Companies and 2514 5,% .
| Cooperative societies and the ¥
|| amount in each such deposit -
(iii) | Details of investment in Bonds, !
[Debentures/shares and units in % )’: b4 X
companiesMutual Funds and ¥ |
| others and the amount. |
(v} | Detatls of investment in M55, \ |
| Postal Savings, Insurance Policies
and investment in any Financial ¥ ¥ X W X |
Instrument in Post office or I |
, Inswrance Company and the | '
|| amount S §
v} | Personal loans/advance given o i
an on or entity including |
! 1 tirfn,PEjampnny, TE.EL ete. and ¥ }" Y ‘}{ i x
| other receivables from debtors I .
! , and the amount. 'r__ .,___1'__ ———t
Tivi) | Motor Vehicles/Ajrcraiis/ Scevfed | | .
|| Yachts/Ships (details of Make, | vy wreat’ YW Y X X
! Registration No. ete, Year of 2efo / | '
Purchaze and amount ) fe. 50 geo e T Ty —
{vili] Jewelry, bullion and valusble Mm. Gt ;-w-ﬁ G| Gup PTG [l LB
| thing (give details of weight and 2t 075 a0 mﬂg 57

i value)

natny 4 ﬁﬂ“"""

éff':;ﬂew/ .u-;cu;.xu p
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1 (

£
i

Y

=

No
(i

is, | Cirnss Total value

cras il

' %’fﬁm&fg__._. .

i} /iy other assets such . s vilue of
i hims/interest

X Dretail I s

St = 2

i

iy
N a0 S0nd

c0,99. 108/

jodt r

2 . Each land or building or aperiment should be mentioned separately in this format.)

Description

S Ilsetr

Spouse

[ Dependent-1

{Newe: 1. Properties in joint ownership indicating the cxtent of joint ownership vill glso have 1o be indicas o

Dependent-2 | Dependent-} |

Location(s)
survey number(s)

Hmyaes g,

MI&#

| |@oehakalin

*

Avea (Total measurement in
E_‘nm:l -

L g acred

X

x

“Whesher inherited property
( Yes or MO)

'}-'ed

Date of purchase in case ol self
acquired propépy "

s

Cost of Land (in case of
purchase)at the time of
purchase _

X

Any Investment on the land by
way of development,
construction ete,

Y

Approximate Current market méed
wvalueg

= 89,5¢ 414/

L

(i)

Location(s)
Survey number(s)

Adpraana

Area (Total measurement in e
sq. f1.)

L3

Whether inherited property
{Yes or NO)

yes

" [ Date of purchase in case of self
acquired property

Y

Cost of Land (in case of
purchase) at the time of
| purchase

‘ﬁ

Any Invesimenton the land by
way of development,
| construction etc.

Y

value

Approximate Currerf mlrke: b G 2,61, 34V

| (i) W
| | (including apartments) -

i -Location(s)
| -Survey number{s)

[ Built up Area (Total

| measurement in sq. fi.)




T

'V wiher inherited pn.:-pcn_'r'.
A )

D ow of purchase in case of el
l_.u srired property

C it of property {in case of
[ rehase) at the time oF
E'_"l:ha.'ir

| Aty Tnvestment on the
| pruperty by way of

=

deve] [ :
= opmend, construction ete.

| Approximale Current market

| walue

| s

: —
| Residential Buildings (including |
dprinents,
-Location(s)
- Survey numben(s)

Ténderni
Ldataae-27
plef e - 104

...|.__. B

Acrea (Total measurement in
sy i)

rS.-f-&DSTH

Built up Area (Total
measurement in sq. fi.)

V190 5941

Whether inherited property
Yes or NOY)

}uﬁ

Dalc_ot'purr:hlse in case of self
acquired property

X

Cost of property {in case of
purchase) at the time of
| purchase

'

Any Investment on the land by

way of development,
construction etc,

%

Approximate Current market
value

67,74, sey

| Dihers (such as interest in
property)

¥

X

Total of Current Market
Value of (i) to {v) above

e

E_z.su:wf,’

LI S D e [ 2R ¢ <

1

X

(6} 1give herein below the details of liabilities/ dues to publie financial institutions and government :-
(Note: Please give separate details of name of Bank , institution, entity or individus! and amount for each item)

[s.”
| Mo,

Dieseription

Selr

Spouse(s)

Dependent-1

Dependent-2

Dependent-3 |

[ iy

I]I Lonan or dues to Bank/Finaneial

Mame of Bank or F1
Amount outstanding
| Mature of loan

Loan or dues to any
individuals/ Entity other than
mentioned in (i) above.
Maume{s)

Amount outstanding

Mature of loan




Ay Giher tiability

|
4
=l
[>| %
o

— i

(i) | Gay :
Ches to departments dealing
with government

| éccoumodation

I Possio departments dealing
with supply of water

" Dues fo departments dealing
with supply of electricity \ * % b 2

Dues to departments dealing
with supply of A A, * ¢ b4
telephones/mobiles

Dues to departments dealing
with govemment transpornt
(including aircrafts and
lelicopters)

[ncome Tax Dues

Wealth Tax Dues
Service Tax Ducs
Municipal /Property Tax Dues
Sales Tax Dues

Any other dues
Grand total of all Govt. dues

| Grand total of liabilities E
I
|
I

| L
>
P
g
>¢
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\,{wr:xvc“#at.y ~
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W | KK PR | ¢

{7) Details of prnrfmlﬂlorocnupqﬁon.

g gﬁﬁcﬁfxﬁﬁuq! Mv% JFWM Jor. ;:g,m J.wff

{8) My educational qulliﬁ:lﬂnn is as ugﬂgr . ﬂ dead] L3 _;W""‘

(Give details of highest School / University education with full form of the mﬁ:aw diplomb/ degres course)
(Name of the School /College/ University and the year in which the course was completed.}

{%). ABSTRACT OF THE DETAILS GIVEN IN (1) TO (8) ABOVE:

1. | Mame of the candidate Shfww
WMM
2. | Full postal address 59/60 #LLHM 2 ,r'?q" :‘ﬂ
3. | Mumber and Mame af the constituency and
bl an con ncy 2 131 ff W &m

3. | Name of the Political party which set up the Aol nidid
candidate {otherwise write ‘Independent') J‘? aj‘?

4. | (a}) Number of cases in which conviction arder o “
passed (other than those referred to in Form 26) 7" i s




| (¢} Tosal number of Pending cases where the. | il -
o | oo (5) have taker cognbeanr - x

] i
.F*TPA-‘an - Ve For which lasi T el o G
L et . Incume Tan Return (iled T_ 2
L__{..l.' L andioa e £xi e Y it 2 =
| (b Spouse: ....E-',_____.gf.,_ " S '}1{._- e d
- 1(e) Dependents ™ ¢ T "
| 6. Details of Asscts and Liabilities in rupees s e
i Description .y Self | Spouse | Dependent-1] Dependent-ll | Dependent 11l |
| A Moveable |
|__ A | Asset (Total value) 1 # { x X X X l

0. Immovahle S T 'T__" B (T S
i Assel - *
(i) | Purchase Price and SRS e
Development Cost of
Immmp'nblc Propery * fI' 'ﬁ ? ;l'
[ Total Value)
(i) | Approximate Current ‘I
Market Price of % X ¥ X ¥
Assed (Total Value) —
7| | Liabilities ; b p. g
(i) Government gfidods frolime Jaudid ]
dues (Total)  Gwgped #F- &.00808/ X ) X |
(i) Loans from Bank, M. O [
Finaneial Institufions el
others (Total) kee-so E“?/ X X A ‘ "
8. | Highest educational qualification: Mﬁ{@?ﬁg{h LL ﬁﬁu Vaten '-"'"?‘
b m e AM
(Give details of School / University education with full form of the certMicate/ diploma/ degree
course) (Name of the School /College/ University and the year in which the course was completed )

VERIFICATION

1, the deponent, above named, do hereby verify and declare that the contents of this affidavit are true and correct to the
best of my knowledge and belief, no par of it is false and nothing material has been concealed there from. | further
dieclure that

{n) there is no case of conviction or pending case againsi me other than those mentioned in items 3 and 4 abave;

(h) L my spouse, or my dependents do not have any asset or liability, other than those mentioned in items 5 and &
hove,

Verified st AR ... ahisthe. . 29 deyof. decembern e 20U
%@ﬂf{i:m
EPONENT = —

6 39|




Mate: | Affidavit should be filed Inpest by 3,080 "M on thie lagt date of FII‘an nominations,
= Affidavit snould be sworn before an Useh Commissioner or Manstrate of the First Class ar hefore a dotar
Publiz.
3 All catumns should be filled up and 1o column to be left blank. If there is no infrrmation to furnisl b tespet ol

any item, either “Nil” or “Not aplicable™, as the case may be. should be mentioned
4 The affidavit should be either tvped o writien legibly and neativ
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